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the statutory duty of the Commission to 
conduct the elections. 
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This could be taken up after the lunch hour. 
Are you creating a prea:dent every day that 
we will not adjourn exactly at the lunch 
hour but wilt Ylrry on for Bome more 
time? 

MR. DEPUTY· SPEAKER : So long the 
practice has been to dispose of Call aUention, 
Papers to be laid and other items, before 
lunch. Sometimes we spill over because 
questions drag on. But if it is tbe pleasure 
of the House, we will adjourn now and take 
it up after lunch. 

SOME HON. MEMBERS: Yes. 

MR. DEPUTY·SPEAKER : We adiourn 
for lunch now. 

13.15 br!. 

TIle 10k ':':"bha adjourned for LII, ell till 
fiJieell minu, .. pa.t Fourteell of tile Clock. 

The Lok Subha re-a.,.mbled alrer Lunch at 
elghtun millutes past Four/eell 01 tile 

Clock. 

[Mr. Deputy-Speaker /11 tile CIt,,'r] 

SHRI JYOTIRMOY BASU (Diamond 
Harbour) : Mr. Deputy-Speaker, I will not 
take more than one minute. There is distur-
bing news in some papers today that the 
Central Government is hringing in the PD 
Act for West Bengal through backdoor. That 
Act had been turned down on the national 
front and here in this HOllie also. For this 
rurrose the Central lntellisence have smt 
a team of ClD ofticen who are pllllltiQI 

agents provocateur in Calcutta and thus an 
artificial atmospbefc is created. Government 
must take tbis House into confidence and 
make a statement c1Jrifyin2 the position, 
and say whether they want to introduce the 
PD Act threugh the backdoor, hoodwinking 
the people. the PO Act had been turned 
down on the national  front and in this 
forum also. 

SHRI S. M. BANERJEE (Kanpur}: The 
Auembly bas been suspended; it is not 
dissolved. So, they cannot bring the PO Act 
through the back door . 

14.Z0 bra. 
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PAPERS LAID ON THE TABLE 

Reports of C. S. I. R., and of So:lIool of 
PlaDning and Arcllilt ctare aDd t ~ 

fic:atloD under tbe C. G. C. Act 

~ ~ f'¥i m<:Cr it Q:m ;ftii' ~ c  THE MINISTER OF STATE IN mE 

~ ~ ~n  'lft lI'fi;r fq"lIvll<J, MINISTRY OF EDUCATION AND 
YOUTH SERVICES (SHld BHAKT 

' ~  ~  ~  a ~ 'lft ~~ DARSHAN): On behalf of Dr. V. K. R. V. 

~ ~~  ~ I ~ I ~ ~ ~ it Rao, 
~ 'lft ~ ~ ~ ~ m ~ I beg to lay on the Table :-
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q;) ~  0!1li'fT ~~ ~'  Council of Scientific and Indua-
trial Research for the yean 
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sive you the information. 
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SHRI S. M. BANERJEE (Kanpur) : I 
support it. 

MR. DEPUTY-SPEAKER: On tbia _ 
have written to the editor of this paper. Let 
us await the reply and then we shall see 
to it. 

1966-67 and H67-68. 

(ii) A statement showing reasons for 
delay in layill': the above Audit 
Reports. L Placed in Ubrar,. 
See No. LT-3294/70] 

(2) A copy of the Annual Report of the 
Scbool of PlanniDl and Architec-
ture, New Delhi, for the year 
1968-69. [Plaud ill Library. See 
No. LT-32"S/70J 

(3) A copy of the University Grallta 
Commission (Tc. ms and Conditloas 
of Service of employees) Amead, 
ment Rules. 1970 (Hindi and 
English versions) published in 
Notification No. G. S. R. 50B in 
Gazette of India dated the 28th 
March, 1970, under suh-section (3) 
of section 25 of the University 
Grants Commission Act, 1956. 
[Placed in Library. See No. LT-

3296/70] 

NotlficatloD. ader tile AU-Iaclia Senlca 
Act aod tile Cealralloda,trfal 
S_lty FOKe Act 

SHRJ BHAKT DARSHAN: As autho-
rised by Shri Vidya Charan Shukla, I bea to 
lay on the Table : 

(l) A copy each of tbe foUowin, Noti-
fication under 8ulHectfon (2)of 
lCction 3 of the AU India ServIceI 
Act,1951 : 

(i) The Indian FOIeIt Srrvice 
(Fbation of Cadle Sironglh) 

s-cI ~ a.-. 


